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ORDER

Per Bench

This is an appeal filed by the assessee against the order of the Id CIT(A)-
NFAC Delhi dated2.8.2023 in Appeal No.NFAC/2019-20/10178037 for the

assessment year 2020-2021.

2. Shri Khubchand T Pandya, Id Sr DR appeared for the revenue and Shri

Ajaya Poddar, Id AR appeared for the assessee.
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3. It was submitted by Id AR that this is an appeal against the order
u/s.143(1) of the Act issued by the CPC. It was the submission that as per the
provisions of section 143(1) of the Act, before making any adjustment, a show
cause notice has to be issued to the assessee. It was the submission that no
show cause notice has been issued to the assessee, therefore, the intimation

issued u/s.143(1) is liable to be quashed.

4, In reply, Id Sr DR conceded that no show cause notice u/s.143(1) to the

assessee.

5. We have considered the rival submission. A perusal of intimation
u/s.143(1) of the Act also does not show of any show cause notice being issued
to the assessee. A perusal of provisions of section 143(1) of the Act shows that it
is compulsory for the revenue to issue show cause notice before making any
adjustment in the intimation u/s.143(1) of the Act. This being so, as no show
cause notice under the provisions of section 143(1) has been issued before

making adjustment, the intimation issued u/s.143(1) stands quashed.

6. In the result, appeal of the assessee stands allowed.

Order dictated and pronounced in the open court on 13/06/2025.

Sd/- Sd/-
(RATNESH NANDAN SAHAY) (GEORGE MATHAN)
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